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Shri Sunil Kumar, 1d. counsel for the apphcant
ShriS.C Jha, 1d. ASC for the respondents

ORDER

Heard the 1d. counsel for the applicant -and the 'oﬁieial‘respcmdehts " "1
- The applicant, adnuttedly, is the second wife of the deceased employee sald | ‘}
' to have been married during the hfe time of the ﬁrst wife. How, she could |
be enhtled to be half of the pensionary dues and half of the amount of
family pensmn, has not been explained by the 1d. counsel. “The . court
spemﬁcally queried as to under what rule or standing order, a second wife v"
married dnrmg the life time of the ﬁrst wife, would be entitled to the
tenmnal benefits or the family penswn or part of those. Moreover the rehef

is sought against the Bharat Sanchar Nigam Limited { in short B.S.N L]
and the 1d. counsel for the respondents subnuts that B.S.NL. not having
been nouﬁed by the Central Govt. to bnng it within the Junsdlctlon of this
Tnbunal},\B S.N.L. as of today, is not amenable wm the jurisdiction of ;
this Tnbunal On the aforesaid ground, I am not mclmed to. adxmt this

application, and the same is, accordmgly, dlsmlssed

- | [PK.Sinha JVC




